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39 / ORDER

PER R.S.SYAL, VP:

This appeal by the assessee is directed against the order

passed by the CIT(A) on 24.08.2020 in relation to the assessment

year 2010-11.

2. Shorn off unnecessary facts, the Assessing Officer (AO)
computed long term capital gain at Rs.26,03,493/- on sale of land
situated at Yerwada, Sangamwadi, Pune. The appeal before the
1d. CIT(A) was time barred by 23 days. The Id. CIT(A) did not

condone the delay and dismissed the appeal in limine by means of

an ex parte order.
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3. I have heard both the sides and gone through the relevant
material on record. The 1d. AR submitted the reasons for which
the appeal was filed belatedly before the 1d. CIT(A) by 23 days. I
am satisfied with the same. As such, the delay before the 1d.
CIT(A) is condoned.

4. It is further noticed that the assessee did not participate in the
proceedings before the first appellate authority, which led to the
dismissal of the appeal. The 1d. AR explained the reasons which
lead to non-appearance before the 1d. CIT(A). I am satisfied with
the same. As such, the impugned order is set-aside the and the
matter is remitted to the file of Id. CIT(A) for disposal of the
appeal on merits after allowing reasonable opportunity of hearing
to the assessee.

5. In the result, the appeal is allowed for statistical purposes.

Order pronounced in the Open Court on 16™ November,

2021.

Sd/-
(R.S.SYAL)

IqTeqel/ VICE PRESIDENT

T Pune; &9T® Dated : 16" November, 2021
Satish
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